Affidavit 10 be Fuenished by the candidate alongwith Nomination Paper
Before the Retvrning Officer
For electon to BiwaAR, LASHTIRime of the Houss)
From. . 237:.. T2AMSANT......Coastituency(Name of tire {onstituci

C JATAN, .E&H.Hmuh:n’daﬁh'.—rm'}é of LATE . HAMIIT. RAm ManTHL
Azed. T A years, residen of U,ILI.AGE MAHHHAP&.LHWLLW {ull postal address), o cambidule @t e alfive
Di5T. GAyA
Election, do hereby solemaly affirtn And Sats o0 Gath 20 Undere

( strike out whichever is not applicable)
{1) 1 am a candidate set up hy HN&UETE-'HL&IE&M_"!"E.‘“E“# I‘E]mai party )/ am contesting i

Independent candidatc.
(2) Details of PAN and status of filing of Income tax return :
5L Mo. | Names Permanent The financial year for | Tofal income ]
Account Number | which the last shivwn In Income
l (PAN) Income-Lax retun has | Tax Return { in
: F— : T been filed Rupees) et
I, Sell AKTPMQEa 2017~ 18 3,60000:00
E Spouse- s NEL - ¥, e HIL-
|3 Dependent | | atrt l AL NIl
| & [Dependent2 N1L ML NTL
jS. Dependm_ll....._... NIL WLL NI

(3) The following case(s) is/ are pending against me in which copnizance has been taken by the court:-

' 8l. | Offence Description
| Nao.
{a) | The details of cases where the court has taken
cognizance, Sections of the Act and description
of the offence for which cognizance taken :

NeT APPLICABLE

(b) | Name of the courl, Case Mo, and Date of order
taking cognizance :

i¢) | Preteils of Appeal (s)/ Application(s) for revision
(if any) filed against the above order(s) NOT APPLIcAg e

NOT appLicaRLE

4. Cases in which | have been convicted by & court uflmv[mb.:r thnu rﬂe:md w in Form 26): -

'Ea} The details of cases, Sections of the | T R S

Act and description of the offence for |
which mnvit:rtlgd : WUT APPLICARBLE

WoT APPLICABLE -

(b} | Mame of the Courtls), Case Mo, and

i
1
i
|
| l Dane(s) of order(s) .

b e e T

;I,d_a-r-:" ﬂ_m.u,m 1,"‘-"'\'1 e | &4

] —



i

| No.

iz 1'un|shmc 1impasac

o

I
¥

—_—
w

|NoT 4PPLICABLE -

v3¢ That I give herein below ibe details of « & ussets (movable and iiamovable ete.) of mysels,

iy spouse and all dependents:

- A Details of movable assets ;

MNate:

I Assets in joint name indicating the extent of joint ownership will also have to be given
2. In case of deposit/Investment, the details including Serial Number, Amount, Date of Deposit, the Scheing.
Mame of Bank/ Tnstitulion and Branch are to be given
3. Walue of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect o |isted”
companies and as per books in case of non- listed companies should be given.
4 . Dependent’, here meuns u person, substantially dependent on the income of the candidate.
5. Details including asmount is 1o be given separately in respect of each investment)

-

i Drescription

Sell Spouse
SHANTI DEVI
LHLFE)

Dependen

-
HNeT AFPLIC

Dependent-2
BT AppLICA DLE

Dependent-3 |
NIT APPLICA BLL
1

'm

Cash in hand

15,0005

i)

Details of Deposits in Bank
accounts (FDRs, Term Deposits
and all other types of Depasits
ire] uding saving aceounts),
Deposits with Financial
Institutions, Mon Banking
Financial Companies and ~
Cooperative societies and the
amount in each such it

-

MBS G- Man
Ed 320e42

(il

Details of investment in Bonds,
[Debentures/shares and units in
companies/Mutual Funds and
others and the amount.

:thu_

Bl

Ny L.

¥ 2653w

ME L

ML

(v |

Details of investment in NSS,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
armount

WIL W1 L

nIL

MrL

WYL

It

Personal loans/advance given 1o
any person or entity including
firm, Company, Trust etc. and
other receivables from debtors
and the amount.

t (i)

Motor Vehicles/Aircrafis’
Yachts/Ships (details of Make,
Registration Mo. ete, Year of
Purchase and amount )

NTL

Y] g

Wt

=
BR 1F- #5300
Bag-lpg 5

LT &
R F{Euﬂlﬂ

ML

{vii

P —————

Jewelry, bullion and valuable
thing (give details of weight and
value)

WL

YEan o Pult

dmls
I st B 00
nifis

GoLS - 166 e
Vidig - 2,80 060
Suven - d oos g

NI

Wikamg - 4;.”“_

g:&.ﬁw‘ flowa ‘“‘“‘”}"f’




'fn.n;, ather assets such. J‘a.m... “of
_ ¢t tZhims/finterest
| s, ! | aross Total value

N Ed

i bre

Eﬂ: i ﬁm_
kSl S5Eg0 '
1B16 596 %

|
{

{Nore: 1 Pruwrtles in joint mlm:rship indicating the cxient of joint ownership vili also have to be indicat.«d
2 . Each land or building or apartment should be mentioned separaely in this formatl.)

| 5 | Destripthon :

Self

Spouse )

Dependent-1

Dependent-1 | Dependent-3 |

Location(s}
numbe

M1

L

NI L

NIL MIL.,

Area [Total measurement in
acres) v o

ML

ML

ML

. .

NI NI L

“Whether inherited property
{ Yes or NO)

MWiL

MHIL

NEL

NI -

Dmnfpwﬁmmmafse&f
acquired property . -

MEL

mE L

NI

MEL NI

Cost of Land (in case of
purchasefal the time of
purchase

ML

I

WL ME L

Any [nvestment on the Jand by
way of develepment,
construction ete,

ML

1) of

Approximate Current marke!
wilue

NEL

et

L

Location(s)
Survey number{s)

ML

MNIL

ML

L' o

Area (Total measurerment in
sq. i)

ML

NI MEL ]

Whether inherited property
{Yes ar NO)

('} .

NiL

L. L

Date of purchase in case of zalf
scquired property

WEL

ML

NI NI

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment.on the land by
way of development,
i consiruction e, -

ML

Mre

ML

NT L NIl

L

NIl

| Approximate Currerf marh:t
Vi lise

NI

W1

N WrL

NI

NTL NIL-

(i) &Mjﬂgﬂ
{including apartments) -
=Location(s)

-Survey number(s)

MIL

LY L -

Built up Area (Total

AT

MIL. [}

m:uumrrm_u_t insg. ft.)
TR



% “wiher inheriied praperty

. (" &= or NO) WIL wNIL- ML NIL WrL l.
| D s of purchase in case of =eif ; ]
o | avmired propery NEL NIl NTL NI NT L
; C w3t of property (in case of i ]
i p rchase) at the time of NTL nTL NI N i -
; | prchase '
i Any Investment on the
: prusperty by way of NIl NTL- L E I T NTL-
| development, construction etc. LA
; :ﬂplmxmuht Cument merket WIL wIL NIL NEL NTL i
"iv) | Residential Bulldings (including |PARSNTAL Houga &
apartments, ) . [FILAGE -Manadas, mzL L% o
-Location(s) [THANA i - 10 s hils
- Survey number(s) HOUSE me-54
:‘q"‘"; ‘]Tm measurement in 000 84, F+- | L rd1L 1L I
Built up Area (Total 3000 59. Pt - |,
insg ) nNEL nNTL MNIL NIL-
Whether inherited property YEsg
(Yes or NO) WL HNIL LY nNIL
Date of purchase in case of self MIL
2 v NTL MIL L . ML
Cost'of property (in casa of
purchase) at the time of i NIL nNIL nIL NrL
purchass
| Any Investment on the Jand by WL Y
: way of development, NIl ™I rMIL NIl
|| comstruction ete.
i A imate Current market -
i “F]'zﬂm A2 0o0apzm NIL nrL NEL NI
i¥) | Others (such as interest in g n NI
l. property) L MIL NIL L
{ (vi} | Total of Current Market 120e000: @
| Value of (i) to (v) L) T ML " o T L

{6) [ give herein below the detalls of liabilities' dues to public financial institutions and government :-

(Note: Please give separate details of name of Bank , Institution, entity or individual and amount for each item)

[s.
! Mo

Description

Sell

Spouse(s)

Dependent-1

Dependént-2

Dependent-3 |

Em

Loan or dues to Bank/Financial

Institution(s)
Mame of Bank or Fi
Amount utstanding
Mature of loan

ML

MTL

ML

ML

Loan or dues to any
individuals/ Entity other than
mentioned in (i) above.
Hame{s)

Amount outstanding

Mature of loan

ML

L

™1l

Ml

NIl

4

; =[] ,
SR P ‘ISR .



Ay other liability

N NEL NeL L meEL nNIL

Cerand total of linbilities MNIL L MNIL i nL NT L

(ii) | Gavelament Dues: - :
Dues to departments dealing | NIl NTL MiL- | NIL NI L
with government I |

| mecommodation It . '
Dues to departments dealing | q
writh supply of water NIL nI L MIL ML NI
Dues to departments dealing T
with supply of electricity MY L NTL N1 L M- Nrl
Dues to departments dealing
with supply of nNrL ML NTL NIL NrL
telzphones/mobiles
Dues to departments dealing
with government transport MY L WL MIL NI L hr L
(including aircrafts and
helicopters)
[ncome Tax Dues MEL NI NI NI ML
Wealth Tax Dues MiL NIL NIl NI NIl
Service Tax_Dues ML nIL YL NI Ml
Mundcipal /Property Tax Dues ML NIL riL T I
Sales Tax Dues ML [T Wil miL Wil
ﬂn}mdm MIL Mn__ NIL—" MIL W
Grand total of all Govt. dues N NI NI MLl NIT -

(7) Details of profession or cccupation:

8. Self.. SORIALSERYICE -

b. Spouse Howsewrrg, Gaysa CoLLEGE G

(8) My educational qualification is as under:

&+

(Give

GRADUATIEN - LIBE
details of highest

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

ayn- [ MAGADH UNIVERSITY. Emnnﬁmm]_

School / University education with full form of the certificatef diploma/ degree course)
(Mame of the School /College/ University and the year in which the course was completed.)

1. Nmnftlﬁ candidate

Sh/SaC/Kum. Teman RAm Mangwy -

.| Full postal address

VILLAGE -

MAHA KAR . P3.-SAPRERT. DIcT-GAvA

siate

3. | Number and Wame of the constituency and

233 AvTel-

BINAR -

3. | Name of the Political party which set up the
candidate (otharwise write ‘Independent’)

HINDUSTANE AWAM MORCHA- [SEcuial

4. | () Number of cases in which conviction order
|| passed {other than those referred to in Form 26)

L

J ?‘lﬂwuff.ns#-* Hﬂ-ﬂ-‘a‘/ﬂ_»_ﬂ_




r {a. Teial number of i‘;ndjng s where thp T T il . i
s court {s) have taken cognizanc: i
!_'i_ p_:.";'d.-._{'“” - o . "7 T Wess fir which lase r'i.l"ln'i. | PRI R !
|__,_ | Ingwme Tax Return Mled Sl |
| [ {a]" Candidale AT pM. 0642 H 2017- 18 3.60,000:00
(b} Spouse: MY MIL MIL — _:
| [lc)Dependents  npi ML .1, HNIL |
L6, ___ Details of Asscts and Liabilities in rupees !
Description Self 5 Dependent-1| Dependent-il | Dependent-ill |
A Moveable % RIFTE | N Ly [
|| Amet (Totalvalue) g1\ e ‘-"559‘!_1_{"‘ o P O BT OO R
| B. Immovahle i:z;iml' — — NIL I
i) | Purchase Price and T o
Development Costof |
Immovable Propeny MEL W R Nl NTL
{Total Value)
[ii} | Approximate Cument
Market Price of L200000:m| My | NI NIL L
Asze: (Total Value)
7 Lisbilities WL MNTL NI ML NP
i} G
® dﬂ:ﬁ:t:‘; Y - mIL ML NIL .
(11} Loans from Bank, :
Financial Institutions and  ~3 L NIL NTL NE L N1 L
others (Tatal)
8. | Highest educational qualification: G oapuprron - 1966, GAya CoLLEGE GAYA -
p [Magaou Umvengsﬂ'}r]
{Give details of School / University education with full form of the certificate/ dlplmnaf degree
caurse} (Mame of the Schoal /College/ University and the year in which the course was completed.)

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and comect 10 the
best of my knowledge and belicf, no part of it is false and nothing material has besn concealed there from. | further

declare that :

(a1} there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;
th L my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and &

ubowve

Werifiod 8. ...oeeoeerinnrnenien coar i
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